HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* R %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: bOQ — of 2026/RGILP Dated:8c)~— .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Aiyan Shafqat Mir
S/O Shafqat Hussain Mir
R/O Budhli Tehsil Chilly Pingal, District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-63-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
b
(Syed Mujtaba Hussain)

Registrar ministrati%n(
A%
No: M/RG/LP Dated: 0 J— .04.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Doda.

§ CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

1= Mr. Aiyan Shafqat Mir, Advocate
...... for information and necessary action.

Wﬂ
Registra¥ Administratio

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ECE

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: é)(ﬁ of 2026/RG/LP Dated: 8 2 .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Akhlag Chowdhary
S/0 Kala Khan
R/O Kalal Kass near Govt. Higher Secondary School, Tehsil & District

Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-64-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

\‘X M\>6

(Syed Mujtaba Hussain)
Registrar @ministratig
No: 122 8 9-305Re/p pated: ©2 .04.2026 Z

Copy forwarded to the: -

i Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
s Mr. Akhlaq Chowdhary, Advocate
...... for information and necessary action.

HWW
RegistrarfAdministrati

(R
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

El

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 6/ ! of 2026/RGILP Dated: ©2- .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Anuttam Kalsotra
S/O Sundeep Kalsotra
R/O Sec-7 Ext. Channi Himmat Tehsil Jammu South, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-65-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order “

o\oUpL
(Syed Mujtaba Hussain)

Registrar dmi;éibstrat'on
w
No: 12 30f — 12 /RG/LP Dated: O L _.04.2026 —

Copy forwarded to the: -

i Principal District and Sessions Judge, Jammu.
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Anuttam Kalsotra, Advocate

...... for information and necessary action.

MC ool
egistrar Administratign
U
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

. U 0
w W W

PROVISIONAL

ENROLLMENT

NOTIFICATION

6 /2~ of 2026/RGILP Dated: @ 2 .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Archana Sharma
D/O Bal Krishan Sharma
R/O House No. 120, Raipur Satwari, Tehsil Miran Sahib, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-66-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
oY|>€
(Syed Mujtaba Hussain)

Registrar Administrati
/22 8Y—2] /RGILP Dated: © - .04.2026 @ A
Copy forwarded to the: -

i Principal District and Sessions Judge, Jammu.
2 Secretary, Bar Council of India, New Delhi
< Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Archana Sharma, Advocate

...... for information and necessary action.

_“W 1%
Regist ar@iimml trathg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* K%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:_A/3  of 2026/RGILP Dated:__ 0 2. .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Atiq Ali Khan
S/O Mohammed Qasim Khan
R/O Bhera House No.13, Ward No.1, Tehsil Mendhar, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-67-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
H%m%
(Syed Mujtaba Hussain)

Registrar Administrat'qr/l

e -

No: /2.222~30/RG/LP Dated: © 2 .04.2026

Copy forwarded to the: -

i Principal District and Sessions Judge, Poonch.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Mr. Atiq Ali Khan, Advocate
...... for information and necessary action.

\ebla e,

Registfa @A/ml%lkt/r ti
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* xw

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: é/ U of 2026/RGILP Dated: ©2- .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Avirel Gandotra

S/O Anil Gandotra

R/O House No. 258, Friend Sector Subash Nagar Rehari, Tehsil & District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-68-2026 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
PS>
(Syed Mujtaba Hussain)

Registrar z@d/ministrati
Ne L2331 ‘Bg/RG/LP Dated: © 2 .04.2026 e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Avirel Gandotra, Advocate

...... for information and necessary action.

Registral’ Adminis rati(%
W T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

E

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 6’5‘ of 2026/RG/LP Dated: ® 2. .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Charandeep Kour
D/O Sohan Singh
R/O Simbal Camp Ward No .1, Tehsil R.S Pura, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jamrhu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-69-2026 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
' Mttt e
(Syed Mujtaba Hussain)

Registrar Administrati((gl

No: 12 333G - (/é/RG/LP Dated: 0 2- .04.2026 i
Copy forwarded to the: -

1= Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

9 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Charandeep Kour, Advocate

...... for information and necessary action.

Hisfsbafoe
Registrdr Administrati

Qs
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: é/é of 2026/RG/LP Dated: &2~ .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Gagan Deep Singh Dutt
S/O Sher Singh
R/O. Ward No .14, Hatli Morh, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-70-2026 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
peA
(Syed*Mujtaba Hussain)

Registrar@ﬁministrati
No: _| 22 7-$y/RG/LP Dated: & 2 .04.2026 -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Gagan Deep Singh Dutt, Advocate

...... for information and necessary action.

Registrar Administrati

1AL
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)

EE

PROVISIONAL

ENROLLMENT

NOTIFICATION

17 of 2026RGILP Dated: (§ 2~ .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Isha Jamwal
D/O Ravinder Singh
R/O H.No.1A, Suram Ghar Barnai, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-71-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

Registrar mlnlstratl
|23 $5—42 Re/LP Dated: & .04.2026

Copy forwarded to the: -

1+ Principal District and Sessions Judge, Jammu.

2: Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Isha Jamwal, Advocate

...... for information and necessary action.

Reglstr@/dmmlsgr s

X

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

E

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 6/ A of 2026/RGILP Dated: O 2 .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Kuldeep Raj
S/O Sh Bodh Ram
R/O Bandrai Tehsil Sunderbani District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-72-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order ,
e
(Sye ujtaba Hussain)

Registrar Administration

No: |23 £3=79/RG/LP Dated: © 2 .04.2026 e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

& Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

p 9 Mr. Kuldeep Raj, Advocate

...... for information and necessary action.

pZA
Registrar Administrati
L e




11

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 519 of 2026/RGILP Dated: 82— .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Lakshmi Sharma
D/O Inderjeet Sharma
R/O Panya (Dager), Dagir, Tehsil Kharah Balli District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-73-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order ,
i
(Sye jtaba Hussain)

Registrar ministratig

No: [ 27! — 18 /RG/LP Dated: © 2- .04.2026 -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2 Secretary, Bar Council of India, New Delhi.

S Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Lakshmi Sharma, Advocate

...... for information and necessary action.

M@/m\ﬁ\%
Registr @iAdministratio

Ay
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: (320 of 2026/RG/LP Dated: 6 2. .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Mukesh Kumar
S/0 Tillo Ram
R/O Patti P/O Rahya Tehsil Bari Brahmana District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-74-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

Registrar @dmlmstratl
No: 1 2 279~ BL/RG/LP Dated: 62 .04.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Samba.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
s Mr. Mukesh Kumar, Advocate
...... for information and necessary action.

l%
Registra Admmls ra 1%

("
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

E

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 52 ! of 2026/RG/LP Dated:__© 2. .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Nasir Igbal Parae
S/O Mohd Shafi Parae
R/O Shapen Tehsil Bhaderwah District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-75-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order
B\ \>¢
(Sye ujtaba Hussain)

Registrar dministrati%

No: /22 87-9Y /RG/LP Dated: & 2-.04.2026 VL

Copy forwarded to the: -

1 Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi

5. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Doda.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7= Mr. Nasir Igbal Parae, Advocate

...... for information and necessary action.

sl eraiee
Registray Administratio

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 67’2 of 2026/RG/LP Dated:_© 2~ .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Palvi Sharma
D/O Vijay Kumar
R/O Pathan Mohra P/O Dassal Tehsil & District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-76-2026 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
6
(Sye jtaba Hussain)

Registrar A mmlstratl
No: / L’;QS/ "(J@J/RG/LP Dated: © 2- .04.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

o, Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Palvi Sharma, Advocate
...... for information and necessary action.

ol
Registrar Admlmstratlo%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION

62% of 2026/RG/LP Dated: & 2- .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Pankaj Sambyal
S/O Balkar Singh Sambyal
R/O Dhalote P.O Taloor Tehsil & District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-77-2026 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
oY e
(Sye ujtaba Hussain)

Registrar A@ministraﬁ n
No: /2 (J >3 — o /RG/LP Dated: & 2—.04.2026 ﬁb‘}

Copy forwarded to the: -

i Principal District and Sessions Judge, Samba.

2, Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Samba.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Pankaj Sambyal, Advocate
...... for information and necessary action.

Registrar Admlmgtrau

L.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

G (e 1
w R W

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: é»tf of 2026/RG/LP Dated:_ & 2- .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Prekshi Anand

D/O Mohinder Pal Anand

R/O H.No. 107, Ward No. 03, Gurgi Dhaki Mohalla Tehsil Akhnoor, District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-78-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
>t
(Sye ujtaba Hussain)

Registrar Administration

No: 12U 11— 18 /Re/LP pated: O - .04.2026 M- )a

Copy forwarded to the: -

il Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Prekshi Anand, Advocate
...... for information and necessary action.

. Wﬁw
Registrar Administrati %
@ L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 525 of 2026/RGILP Dated: &2 .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Priyanka Sangral

D/O Rakesh Kumar

R/O House No. 52 A, Friends Colony, Trikuta Nagar, Tehsil Bahu, District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-79-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Sye Muﬁaba Hussain)

Reglstrar mlmstratl
No: 12.U/19~2 4 /RG/LP Dated: O2- .04.2026
Copy forwarded to the: -

1, Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Priyanka Sangral, Advocate

...... for information and necessary action.

Reglstrg@ Admmlslrat[o%



18

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

R

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: (} p é of 2026/RG/LP Dated:__© 2-.04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Rachit Sharma
S/O Rajesh Sharma
R/O Ward No.2, Opp. District Courts Kathua, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-80-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
Nt
(Syed Mujtaba Hussain)

Registrar Administration
No: /2 Y4 > 1-3Y/RG/LP Dated: © 2-.04.2026
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Kathua.

5] CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Rachit Sharma, Advocate

...... for information and necessary action.

o\
Registrar Administ atior%>

I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

e

NOTIFICATION

No: 62’} of 2026/RG/LP Dated: © 2~ .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Rakesh Kumar
S/0O Tara Chand
R/O Ward No.1, Rakh Dhok (Jourian) Tehsil Jourian District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-81-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order H !E , ‘
(Syed Mujtaba 'Hussain)

Registrar Administratio
No: /2 Y 25=U2 /RG/LP Dated: O .04.2026 @ K-
Copy forwarded to the: -

4| Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Rakesh Kumar, Advocate

...... for information and necessary action.

Highha i
RegistraT Admin stratiok

(0%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 628 of 2026/RG/LP Dated:_ © 2~ .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Reena Sharma
D/O Om Parkash
R/O Dayalah, Sialsui Tehsil Kalakote, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-82-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

Registrar @/mmlstratl
No: | 2-Y U3 ~<Sb/RG/LP Dated: © 2- .04.2026

Copy forwarded to the: -

i Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Reena Sharma, Advocate
...... for information and necessary action.

. A
Registrar Administratio

oV
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 6 >Cf of 2026/RG/LP Dated:__ & 2. .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Rudrakshi Balotra
D/O Sanjay Sharma
R/O Ward No.06, Near Slathia Chowk Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-83-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

Registrar dministratiﬁ;
No: |2 Y& )~SB/RG/LP Dated: © 2 .04.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Udhampur.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Rudrakshi Balotra, Advocate

...... for information and necessary action.

M@ﬂxﬁ\%
Registrar Admi

@ @istraﬁ?
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

*R%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 650 of 2026/RG/LP Dated:_ O 2~ .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Sameer Mirza
S/O Mohd Naveed
R/O Ujhan, Tehsil Darhal, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-84-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

W ou\>¢
(Syed jtaba Hussain)

Registrar Administration
No: 1 2-4 49 -bYRG/LP Dated: &2~ .04.2026 fAE—
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

i Mr. Sameer Mirza, Advocate

...... for information and necessary action.

Registra r@jd%ti@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 5%/ of 2026/RG/LP Dated:__ O 2. .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Samridhi Singh Kamra
D/O Manmohan Singh Kamra
R/0 287/288, Bakshi Nagar, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-85-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order gE [
(Syed ujtaba Hu sain

Reglstrar ministrati
No: /2 Y 67 —]Y/RG/LP Dated: O 2- .04.2026 w
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7t Ms. Samridhi Singh Kamra, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* KK

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: D 22~ of 2026/RG/LP Dated: © % .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Sangeeta Sharma
D/O Sewa Ram Sharma
R/O Neha Ghar Kachi Chawni Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-86-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order ‘! E: 5 )%
(Syed Mujtaba Hussain)

Registrar @mmstratl
No: /2o Y 76— 2/RG/LP Dated: © ™= .04.2026

Copy forwarded to the: -

1: Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Z Ms. Sangeeta Sharma, Advocate

...... for information and necessary action.

Tl
Registral Administratio

0 me b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 23 of 2026/RGILP Dated: & 2- .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Sarfraz Ahmed
S/O Khadam Hussain
R/O Rathal Tehsil & District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-87-2026 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

y

Registrar @:ljlnlstratl
No: 2« Y 33-96/RG/LP Dated: O 2- .04.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Rajouri.

3 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Sarfraz Ahmed, Advocate
...... for information and necessary action.

6
Registr dministrati%n

-



26

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: é 34 of 2026/RG/LP Dated:_©2- .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Shahid Pathan
S/O Mohd Saleem Khan
R/O Topa, Tehsil Mankote, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-88-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order :
¥ e

(Syed Mujtaba Hussain)
Registrar Administratio
No: ] 2 U1 =G F/RGILP Dated: O .04.2026 @i ot

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Shahid Pathan, Advocate
...... for information and necessary action.

&%
Registrar @dministratlo

-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 625 of 2026/RG/LP Dated: © 2— .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Shaista Farooq
D/O Farooq Ahmad
R/O Sekidaffar Safakadal, Tehsil Eid Gah, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-89-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
(Syed jtaba Hussain)

Registrar Administration
No: _| 2-$65~ |2 /RG/LP Dated: © 2 .04.2026 @/@N/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

i Ms. Shaista Farooq, Advocate

...... for information and necessary action.

oo e
Registrar Administration
@, EVE—
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* K%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 536 of 2026/RGILP Dated: O 2— .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Shweta Bhat
D/O Sanjay Bhat
R/O House No.41, Sector No.9, Nanak Nagar, Tehsil Bahu, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-90-2026 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
oY |24
(Syed Mujtaba Hussain)

Registrar Administratio

No: | 2-£13-256f 2026/RG/LP Dated: © 2~ .04.2026 Y

Copy forwarded to the: -

A Principal District and Sessions Judge, Jammu.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Shweta Bhat, Advocate

...... for information and necessary action.

L il
Registrar Admini tratix
@ cre
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* Kk x

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: é%’l of 2026/RG/LP Dated: © 2— .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Sohail Anjum
S/O Mohd Rafiq
R/O Fatehpur Tehsil & District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-91-2026 in the roll of Advocate maintained by this Registry.

The renewall/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
>
(Syed Mujtaba Hussain)
Registrar Administrati
No: /252)—2E /RG/LP Dated: ©7?- .04.2026 -
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

o Mr. Sohail Anjum, Advocate

...... for information and necessary action.

%

Regist@ir Administratld§



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

EE

PROVISIONAL

ENROLLMENT

NOTIFICATION

638 of 2026/RG/LP Dated: © 2~ .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Sudarshan Singh
S/0 Ved Raj
R/O Village Birshalla, Tehsil & District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-92-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
&L&@a/m\%
(Syed Mujtaba Hussain)

Registrar A@n/mlstratlo
No: ) 2-$29-34 /RG/LP Dated: © 2 .04.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi

S Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Doda.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sudarshan Singh, Advocate

...... for information and necessary action

Registrgr Administ atm%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 63‘? of 2026/RG/LP Dated:_© 2- .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Shagun Kapoor

D/O Yougal Kishore Kapoor

R/O House No. 238, Sector 2, Upper Roop Nagar, Tehsil Jammu North,
District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-93-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
|>¢
(Syed Mujtaba Hussain)

Registrar Administration

No: 12-£27-4Y /RG/LP Dated: &2 .04.2026 s

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4 President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Shagun Kapoor, Advocate

...... for information and necessary action.

M4
Registrat Administ ati%g
0 o



32

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: (OLfO of 2026/RG/LP Dated:_©<2— .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Surindera Raina
D/O Sh. Bharat Bushan Raina
R/O Maratgam, Tehsil Handwara, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-94-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order ,
\)\ |6
(Syed Mujtaba Hussain)

Registrar A@/ministrati%l
No: | 284S —S> /RG/LP Dated: O 2-.04.2026 2

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kupwara.

B CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Surindera Raina, Advocate

...... for information and necessary action.

W
Registr Administral%n
@ Pt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: é}? of 2026/RG/LP Dated: dé .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Aaqib Maqbool
S/O Mohmad Maqbool Wagay
R/O Waripora Pahlipora Safapora Tehsil Lar, District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-95-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
W6
(Syed Mujtaba Hussain)

Registrar Administration

No: 122083 -10/RG/LP Dated: 064 .04.2026

Copy forwarded to the: -

15 Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Ganderbal.

B; CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Aaqib Maqgbool, Advocate

...... for information and necessary action.

M\ 7

Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: 678 of2026/RGILP Dated: (5 .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Aareena Manzoor
D/O Manzoor Ahmad Magray
R/O Leth pora Tehsil Pampore District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-96-2026 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

(Syed Mujtaba Hussain)
Registrar Administration

No: 1332)) - |6 /RGP Dated: OF .04.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Aareena Manzoor, Advocate

...... for information and necessary action.

| %

Regist%r Admigi‘étratlon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 679  of 2026RGILP Dated: 24 .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Asmat Nabi
D/O Ghulam Nabi Gojree
R/0O Jalal Sahib Tehsil & District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-97-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
W\~>6
(Syed Mujtaba Hussain)
Registrar Administration

No: 3219 =2£ /RG/LP Dated: e(é .04.2026 a‘*/

Copy forwarded to the: - '

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

4. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

1= Ms. Asmat Nabi, Advocate

...... for information and necessary action.

‘“\ﬂ% A\
Re%r;i dministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: (8o of 2026/RG/LP Dated: 66 .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Aqilla Bano
D/O Mohammad Ibrahim
R/O Sharchey, Chulichan Tehsil & District Kargil

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-98-2026 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

Registrar Administration

No: | 3227~ 2 /RG/LP Dated: ©f .04.2026

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kargil.
2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association , Kargil.

5: CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Aqilla Bano, Advocate

...... for information and necessary action.

Vil oo«
Reg;’z rar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 681 of 2026/IRGILP Dated:_ & 4 .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Ahra Mehraj
D/O Mehraj U Din
R/O Khanawari Zaldagar Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-99-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order
R%ﬂ&ﬂﬁ%
(Syed Mujtaba Hussain)

Registrar Administration

No: 13235 -9 /rG/LP Dated: ¢ £ .04.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Ahra Mehraj, Advocate

...... for information and necessary action.

% >
Registrar Administration

o
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HIGH
COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

xercisi w i v
(E 1Sing powers of Bar Council under Section 58 of the Advocates Act 1961)
]

PROVISIONAL
ENROLLMENT
NOTIFICATION
No:_ 687 ot 2026RaiLp Dated:_&r (- .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Asgar Ali Dar
S/O Ghulam Mohammad Dar

R/O Rakhshalina Taingan, Near Imam Bargah, Tehsil B.K Pora, District
Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-100-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment _must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order
N6
(Syed Mujtaba Hussain)

Registrar Administration

No: 13243 — S0 /RG/LP Dated: ol 04,2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. _ \

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Asgar Ali Dar, Advocate

for information and necessary action.

I:\M%
R@js‘/ar A dministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

% % *
PROVISIONAL
ENROLLMENT
NOTIFICATION
No:_ 683  of2026RGILP Dated: 06 .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Arjumand Anjum
D/O Late Abdul Rehman Parray
R/O Andergam Parray Mohalla Tehsil Pattan, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-101-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
Wﬁﬁ\%
(Syed Mujtaba Hussain)

Registrar Administration

No: 1328 1— ST /RG/LP Dated: ok .04.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Arjumand Anjum, Advocate

...... for information and necessary action.

.\{{;@ﬁﬂﬁ\)%
Reg%:a Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: b8Y — of 2026/RGILP Dated: ©6  .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Arif Zahoor Lone
S/O Zahoor Ahmad Lone

R/O Hardu Panzin Tehsil Kangan, District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-102-2026 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

soudaht before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
A\
(Syed taba Hussain)

Registrar Administration

No: 13959 — € /RG/LP Dated: OF .04.2026 %‘“f

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Ganderbal.

. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. _
B: In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Arif Zahoor Lone, Advocate
...... for information and necessary action.

Dt e
Registrarl Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: 68 S — of 2026/RGILP Dated:_(/, .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Asrar Fayaz Malik
S/O Fayaz Ahmed Malik

R/O Arampora, Sonerwani, Tehsil & District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-103-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

N\%
(Syed Mujtaba Hussain)
Registrar Administration

No: 12282 -3Y /RG/LP Dated: (>(, .04.2026 %‘y

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi. .

9 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Bandipora.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. _ .

6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mﬂﬁﬂ W\l
istrar Administration

1. Mr. Asrar Fayaz Malik, Advocate '
...... for information and necessary action.
St
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HIGH COUR_'I? OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: 686 — of 2026/RGILP Dated: 0b  .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Bhat Sumina Gul

D/O Ghulam Mohammad Bhat

R/O Teli Mohalla Punzwam Dowlat Pora Tehsil Villagam District Kupwara
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-104-2026 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
AR
(Syed Mujtaba Hussain)

Registrar @iministration
No: 13,?15~ Q@2 ,RG/LP Dated: (>(> .04.2026 °

P g

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi. :

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. .

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Bhat Sumina Gul, Advocate

...... for information and necessary action.

Wﬁﬁ\%
Reg{é:/ Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 6 €T of2026/maiLp Dated: &6 .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Basirah Hassan Itoo

D/O Ghulam Hassan Itoo

R/O Ujroo Tehsil Dooru, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-105-2026 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
M\ Vo
(Syed Mujtab?ﬁrlussain)

Registrar Administration

No: 1328%- 90 /Re/LP Dated: ©& .04.2026 %{‘2/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2 Secretary, Bar Council of India, New Delhi .

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Anantnag. _

9 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. ' - _
6. In-charge Library, High Court Wing Jammu/Srinagar for informaticn and

also keeping record of the same.

7. Ms. Basirah Hassan Itoo, Advocate .
for information and necessary action.

k‘@@ﬁﬂn
Registrar Administration

N
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: é 8 67 - _of 2026/RG/LP Dated: Oé .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Fayka Ishaq
D/O Mohd Ishaq Wani
R/O Gund Adalkoot, Tehsil Banihal, District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-106-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
S
(Syed Mujtaba Hussain)
Registrar Administration

No: 13291 — 98 RGILP Dated: ol 042026 <8

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Ramban.

8. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading ©n
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
%@\""
trar Administration

s Ms. Fayka Ishaq, Advocate
Re@

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 6 é) 9 of 2026/RG/LP Dated: Oé .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Farooq Ahmad Bhat
S/O Abdul Gaffar Bhat

R/O Kanispora Tehsil & District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-107-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order %
v\ >6
(Syed ujtabavi‘.{)}lssz}in)

Registrar Administration
No: [ 3299-306 /RGILP Dated: &4 .04.2026

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  M¥. Farooq Ahmad Bhat, Advocate

...... for information and necessary action.

_ \%\%
Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 6 ? O of 2026/RGILP Dated:_ 0/ .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Farha Ashraf
D/O Mohd Ashraf

R/O Bedar, Balnai, Tehsil Mandi District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-108-2026 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

oU\ 6
(Syed Mujtaba Hussain)

Registrar Administration

No: (3307 — \\4 /RGILP Dated: OF .04.2026 T

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Poonch.

3] CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. :

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

s Ms. Farha Ashraf , Advocate

...... for information and necessary action.

Re@s’t;ar dministratio
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 69/ - of 2026/RGILP Dated:_ 0 £ .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Faakirah Irfan
D/O Irfan Rashid

R/O Baba Mohalla Nageen Hazratbal, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-109-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
© 4 \oM Y6
(Syed Mujtaba Hussain)
Registrar Administration

No: 133\S~ 22 /RoLP pated: @6 0a206 Vi

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

Z. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

9. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Faakirah Irfan, Advocate

...... for information and necessary action.

Regi%gijdmini

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: é ﬁ'? ~  of 2026/RGILP Dated: @é .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Huzaif Zahoor
S/O Zahoor Ahmad Bhat

R/O Chanda Pura, Gadood Bagh Haba Kadal, Tehsil South, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-110-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
M[>6
(Syed Mujtaba Hussain)

Registrar Administration

No: '3 323~ R0 /RG/LP Dated: © A .04.2026 L
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.

Z. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. - _ :
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Huzaif Zahoor, Advocate .
...... for information and necessary action.

Midibs oo
Registrar Administration

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 6 93’ of 2026/RG/LP Dated: Oé .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Hilal Ahmad Lone
S/O Mohd Sikander Lone

R/O Furkan Mohalla Hirri Bala, Tehsil Trehgam, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-111-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
M |>6
(Syed Mujtaba Hussain)
Registrar Administration
13331438 4 R

No: of 2026/RG/LP Dated: O .04.2026 el

Copy forwarded to the: -

i Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. '

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Hilal Ahmad Lone, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 69 (4 of 2026/RG/LP Dated: 695 .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Hiefa Mushtaq
D/O Mushtaq Mohammad
R/O Zerobridge Rajbagh Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-112-2026 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
Nl e
(Syed Mujtaba Hussain)

Registrar Administration

No: 123344 C /re/LP Dated: 0& .04.2026 Py

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4 President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. _

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Hiefa Mushtaq, Advocate

...... for information and necessary action.

Ul e
Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No:_OF'S ~ ot 2026RaILP pated: O 04202

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Humaira Hamid
D/O Abdul Hamid Bhat
R/O Bhat Mohalla Dardpora Khaitangan Tehsil & District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-113-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
%
(Sye ujtaba Hussain)
Registrar Administration

No: |3347- SY /RGP Dated: 06 .04.2026 %m/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3, Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

74 Ms. Humaira Hamid, Advocate

...... for information and necessary action.

Wl
RegistrarAdministration

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* x %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: é 96 of 2026/RG/LP Dated: @é .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Irtika Hassan
D/O Gh. Hassan Allai
R/O Naina Gund Baba Khalil H.No.83 Tehsil Bijebehara District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-114-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order
e
(Syed Mujtaba Hussain)
Registrar Administration

No: 12255 -62 RG/LP Dated: Ol .04.2026 2

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

8. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Irtika Hassan, Advocate

...... for information and necessary action.

el
54\>%
Registrar‘Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: éﬁ 7 of 2026/RG/LP Dated: Qé .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Iqra Rashid Bhat
D/O Abdul Rashid Bhat

R/O Zainakote Mustafa- Abad HMT, Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-115-2026 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

l

Registratﬁ‘dministration
No: \32603-70 /Re/LP Dated: 04 .04.2026

s
Copy forwarded to the: -
i Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi. _
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. !

6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
\ubba e

7. Ms. Iqra Rashid Bhat, Advocate
...... for information and necessary action.
S e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: é 9 g of 2026/RG/LP Dated:_& é .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Muskaan Shafi
D/O Mohammad Shafi Lone

R/O Shar Shalli Khrew Razak Lone Mohalla Tehsil Pampore District
Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-116-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

AT
(Syed Mujtaba Hussain)
Registrar Administration

No: |2327) - I8 /RG/LP Dated: 4L .04.2026

Copy forwarded to the: -

F Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Muskaan Shafi, Advocate
...... for information and necessary action.

Vikodss ity
Registrar Administration
% s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No:_69G ot 206RaILP Dated:_ 6O _.04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Mehak Mushtaq

D/O Mushtaq Ahmad Wani

R/O Buchwara Dalgate Tehsil Khanyar District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-117-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
A6
(Syed Mujtaba Hussain)

Registrar Administration
No: 12 79 ~A Renp pated: &6 0a2026 P

Copy forwarded to the: -

B Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

) Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T, Ms. Mehak Mushtaq, Advocate

...... for information and necessary actio

ReglsEiAdmm stration
e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 7’& 0 — of 2026/RG/LP Dated: ﬁg .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Midhat Manzoor
D/O Manzoor Ahmed Parey
R/O Malwah Tehsil Kawarhama District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-118-2026 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

4|6
(Syed Mujtaba Hussain)

Registrar Administration
No: 13287-9 ly_/RG/LP Dated: 6{_.04.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y & Ms. Midhat Manzoor, Advocate

...... for information and necessary action.

—

. eRAalbes
Reélstrar Administration

- X




37

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 7 % / of 2026/RG/LP Dated:_O 6 .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Mir Zafar Ul Zaman Kamili

S/0 Mir Nayeem Ul Zaman Kamili

R/O Adalat Masjid Hawal Tehsil Eidgah District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-119-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
ot >6
(Syed Mujtaba Hussain)

Registrar Aajinistration
No: (22 9S5-Y072/Re/LP Dated: 06 .04.2026 W

Copy forwarded to the: -

o K Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

9 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mir Zafar Ul Zaman Kamili, Advocate

...... for information and necessary action.

ke e«
Regist dministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 102 o 2026/RGILP Dated: O O 04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Mashooq Ahmad Wani
S/O Mohammad Akbar Wani
R/O Treran Tehsil Tangmarg District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-120-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
o b“\\%
(Syed Mujtaba Hussain)
Registrar Administration

No: [3Y 63 - /D /RG/LP Dated: ©& .04.2026 3:«/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

74 Mr. Mashooq Ahmad Wani, Advocate

...... for information and necessary action.

Wﬁ@lﬂ
Registrar”’Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ?O 2 of 2026/RGILP Dated: 06 l04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Maheena Anayat
D/O Anayatulla Raina
R/O Jagiyar Sheeri Tehsil & District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-121-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
|26
(Syed Mujtaba Hussain)

Registrar Administration

No: 134 [~/ /RG/LP Dated: 66 .04.2026 %y»/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Maheena Anayat, Advocate

...... for information and necessary action.

Registrar Administration

B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ?OL{ of 2026/RG/LP Dated: Oé .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Muneeb Mushtaq

S/O Mushtaqg Ahmed Bhat

R/O Summerbugh Lasjan, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-122-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
u’%@ﬂ\?ﬂl”
(Syed Mujtaba Hussain)

Registrar Administration

No: 1RY19— 26 /RGP Dated: 0l .04.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Muneeb Mushtaq, Advocate

...... for information and necessary action.

>

Registrai Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No:_ 709  of 2026/RGILP Dated:_© 6 04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Mariya Mehraj
D/O Mehraj Ud Din Sheikh
R/O Chana Mohalla Chattabal Tehsil South District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-123-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
g\\l%
(Syed Mujtaba Hussain)

Registrar Administration

No: \ 32U F —3Y Ra/LP Dated: O .04.2026

Copy forwarded to the: -

1; Principal District and Sessions Judge, Srinagar.

Z. Secretary, Bar Council of India, New Delhi

X Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading or
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Mariya Mehraj, Advocate

...... for information and necessary action.

Nl e
Regist dministration

-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 70 6 of 2026/RG/LP Dated:_ O & .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Maheen Jan
D/O Mehraj Ud Din Sofi
R/O Sofi Mohalla Kadlabal Tehsil Pompora District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-124-2026 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

\

Registrar Administration
No: \ 2435 ~Y2/RG/LP Dated: éé .04.2026 ﬁ/\

Copy forwarded to the: -
1 Principal District and Sessions Judge, Pulwama.
z. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Maheen Jan, Advocate

...... for information and necessary action.

e Gl
Registrar\Administration

\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

T o e 2026/RGILP Dated: © & 042026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Nifith Wali
D/O Wali Mohammad Rather
R/O Gundi Saderkote Tehsil Hajin District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-125-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
\’W@W
(Syed Mujtaba Hussain)

Registrar Administration

No: | 3942~ SO /RGILP Dated: o .04.2026 QX/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Bandipora.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Nifith Wali, Advocate

...... for information and necessary action.

Registrar Administration

P e T e e e e e e e ————— e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* %%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ?O @ of 2026/RG/LP Dated:_ & é .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Nishrat Hamid '
D/O Abdul Hamid Rather
R/O Rather Mohalla Shumlaran Tehsil Wagoora District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-126-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

M G
(Syed Mujtaba Hussain)
Registrar Administration

No: 134 3) - SB/RGILP Dated: O | 4 .04.2026 %

Copy forwarded to the: -

14 Principal District and Sessions Judge, Baramulla.

2 Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

. Ms. Nishrat Hamid, Advocate

...... for information and necessary action.

W\%
Regis %&V\ Administration

\ 7




65

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 7 % Q of 2026/RG/LP Dated:_ & é .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Nadeem Gull
S/O Gull Mohammad Naik
R/O Khaloora Malwan Tehsil Pahloo District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-127-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
su\>6
(Syed Mujtaba Hussain)
Registrar Administration

No: 13U§5- b6 renp pated: 6 b 04202 %

Copy forwarded to the: -

1 Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Kulgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

r & Mr. Nadeem Gull, Advocate

...... for information and necessary action.




66

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 7/0 of 2026/RG/LP Dated: éé .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Nargis Altaf

D/O Altaf Hussain

R/O Tilograh Village Tehsil Chilli Pingal District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-128-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
G\
(Syed Mujtaba Hussain)

Registrar Administration

No: 13\ €3 - 7\ /RGP Dated: O 6 .04.2026 P

Copy forwarded to the: -

i Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4 President, District Court Bar Association, Doda.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Nargis Altaf, Advocate

...... for information and necessary action.

W@\\%
RegislﬁlM dministration
b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 7’ H of 2026/RG/LP Dated: Oé .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Ronak
D/O Farooq Ahmad Mir
R/O Hatiwara, Lethpora Tehsil Pampore, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-129-2026 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

(Syed Mujtaba Hussain)
Registrar Administration

No: | DU 36~ 8. rer-pated: &6 04,2026 '

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Ronak, Advocate

...... for information and necessary action.

e&i\sﬁt/ra ministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 7 )2' of 2026/RG/LP Dated: (26 .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Raashid Ahmad Baba
S/0O Bashir Ahmad Baba
R/O Yachahama Tehsil Kangan District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-130-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
(Syed %Ji jtaba ussam)

Registrar Admlnlstratlon

No: | 3UT3-90 /Re/LP Dated: (= £ .04.2026 e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

o Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Ganderbal.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

3 Mr. Raashid Ahmad Baba, Advocate

...... for information and necessary action.

TS\ Ualke’
Registrar Administ atio‘n

K%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: '9'\ S of 2026/RG/LP Dated: 6b .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Rutba Rouf
D/O Ab Rouf Mir
R/O Alamdar Colony Bemina, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-131-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
e ey
(Syed"Mujtaba Hussain)

Registrar Administration

No: 13U 91-498 Renp pated: 4 .0a2026 “{:

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Rutba Rouf, Advocate

...... for information and necessary action.

T \P4 | >4
Regisgge;r/Administratlon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /}lk{ of 2026/RG/LP Dated: 0 O .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Rameez Raja Ahangar
S/O Abdul Aziz Ahangar
R/O Ahangar Mohalla Palhallan Tehsil Pattan District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-132-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
oh\l‘ré
(SyedMujtaba Hussain)

Registrar Administration

No: | 3999 - Svd/Re/LP Dated: O b .04.2026 V-
Copy forwarded to the: -

L
F
3.

4.
5

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rameez Raja Ahangar, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

§e
No: 7/ 9 of 2026/RG/LP Dated:_ & ’g .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Syed Sajid Yousuf Shah
S/O Mohammad Yousuf Shah
R/O Pir Mohallah Tehsil Sogam Lalab District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-133-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
=AY 36
(Syed Mujtaba Hussain)

Registrar Administration
No: 13507~ | jRG/LP Dated: © 6 042026 '

Copy forwarded to the: -

Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Syed Sajid Yousuf Shah, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 7! 6 of 2026/RG/LP Dated:_ & (5 .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Suraya Qadir
D/O Gh Qadir Wagay
R/O Ranipora Tehsil & District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-134-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

S .I I \ L]

Registrar Administration

No: 12515 - 22/RG/LP Dated: © 6 .04.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Kulgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 41 Ms. Suraya Qadir, Advocate

...... for information and necessary action.

Clk

r Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ’} | 7' of 2026/RG/LP Dated:_© 6 .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Shahid Manzoor
S/O Manzoor Ahmad Rather
R/O Rather Mohalla Chinar Bagh Puhroo Tehsil B K Pora, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-135-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

Registrar Administration
No: [ 25923~ 30 /RG/LP Dated: & .04.2026 e

Copy forwarded to the: -

q; Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Shahid Manzoor, Advocate

...... for information and necessary action.

)24

Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: vy Y of 2026/RGILP Dated: ® U .04.2026

It is hereby notified that vide High Cqurt Order Dated 31.03.2026

Ms. Sameena Altaf
D/O Mohammad Altaf Bhat
R/O Summer Bugh Lasjan Tehsil Bagati Kanipora District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-136-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
2074161
(Syed Mujtaba Hussain)

Registrar Administration

no: [99 10~ F7 /Re/LP pated: © Y 042026 x>

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sameena Altaf, Advocate
...... for information and necessary action.

A\t

Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: t}! 8 of 2026/RG/LP Dated:_0 é .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Sana Sajad
D/O Parvez Sajad

R/O House No.246, Lane 17, Ward 7 Indra Nagar Tehsil Sonwar, District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-137-2026 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
U N6
(Sye jtaba Hussain)

Registrar Administration

No: 139 3 — 3B /RG/LP Dated: O b 042026 “\» -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

St Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Sana Sajad, Advocate

...... for information and necessary action.

\M‘%ﬁﬁﬁﬂ?@
Registr@ dministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 7' lQr of 2026/RG/LP Dated: Oé .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Sofi Arizoo Ali
D/O Ali Mohammad Sofi
R/O Patipora Saloora Tehsil & District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-138-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
Wﬁw%
(Syed Mujtaba Hussain)

Registrar Administration

No: \D S 39— Uh/RG/LP Dated: 06 .04.2026 P
Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sofi Arizoo Ali, Advocate
...... for information and necessary action.

Pl reg
Registra¥ Administration

g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 7,9 0 of 2026/RG/LP Dated:_(© é .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Snober Amin
D/O Mohammad Amin Sheikh
R/O Nowshera Tehsil Boniyar Distirct Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-139-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
oudL
(Syed Majtaba Hussain)

Registrar Administration

No: 135 U -SU renp pated: OO 042026

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Snober Amin, Advocate

...... for information and necessary action.

WPe

RegistrapyAdministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* R w

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ?.? , of 2026/RG/LP Dated: @é .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Sarwoqadh Shabir
D/O Shabir Ahmad Hajam
R/O Syed Abad Soiting, Lasjan Tehsil Panthachowk, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-140-2026 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
U >6
(Syed Mujtaba Hussain)

Registrar Administration

No: | 35 55— g)'/RG/LP pated: (> 6y .04.2026 V/%*/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. * Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Sarwoqadh Shabir, Advocate

...... for information and necessary action.

Mﬁ%’}@i\/mﬁm

Regist dministration
Y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ?"?’?

of 2026/RG/LP Dated: Oé .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Shafee Hyder
D/O Ghulam Hyder Bhat
R/O Hajipora, Ichgam Tehsil & District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-141-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

w |6
(Syed Mujtaba Hussain)
Registrar Administration

ety 3~ 26 /RG/LP Dated: b .04.2026 %ﬁ/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Shafee Hyder, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 79 S of 2026/RGILP Dated:_() /5 .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Saniya Ali
D/O Ali Mohammad Bhat
R/O Muqdam Mohalla Reshipora Tehsil & District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-142-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

(Syed Mujtaba Hussain)
Registrar Administration

No: |25 FH -7 Renp pated: O 042026 P

Copy forwarded to the: -

A Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. .

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Saniya Ali, Advocate

...... for information and necessary action.

N{gpﬂ«qﬂ%
Registrar Administration

N
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: 74 of 2026/RG/LP Dated:_ 0O _.04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Toiba Manzoor
D/O Manzoor Ahmad Matoo
R/O Nund Reshi colony Bemina Tehsil Central Shalteng District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-143-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
|
(Syed Mujtaba Hussain)

Registrar Administration

No: (252G §/Ra/LP Dated: ©F .04.2026 e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J& K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Toiba Manzoor, Advocate

...... for information and necessary action.

Mudibs_cren
Registrar Administration

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /}Q S of 2026/RG/LP Dated:_ 3 é .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Tabia Showkat
D/O Showkat Ahmad Qazi
R/O Rajpora District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-144-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

o6
(Syed Mujtaba Hussain
Registrar Administration

No: 1360 7-9U jreiLp pated: © & 042026 s

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Tabia Showkat, Advocate

...... for information and necessary action.

Y|>

Registrar’Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 72 é of 2026/RG/LP Dated: @é .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Ulfat Rahman
D/O Abdul Rahman
R/O Zaloora Zaingeer Bunapora Tehsil Sopore District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-145-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
H%ﬂ%
(Syed’Mujtaba Hussain)

Registrar @&:\ninistmtion
No: | 3594~ 662 /RG/LP Dated: 6 b 04,2026

i
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
< Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Ulfat Rahman, Advocate

...... for information and necessary action.

. W@%ﬂm
Registrar' Administration

%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: Fo2 7  of 2026/RGILP Dated: O6  .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Umar Mohi U Din
S/O Gulam Mohi U NDin
R/O Banpora (Manzgam) Tehsil Tarathpora District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-146-2026 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
w'n%
(Syed Mijtaba Hussain)

Registrar Administration
No: (3603 — /0 /RG/LP Dated: O/ .04.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Umar Mohi U Din, Advocate
...... for information and necessary action.

M@‘Tﬂ‘ﬂﬂ%
Registrar Administration

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 1.6 of 2026/RG/LP Dated: © & .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Uzma Rashid
D/O Abdul Rashid Lone
R/O Chraligund Tehsil Dangiwacha District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-147-2026 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
g\ >6
(Syed Mujtaba Hussain)

Registrar Administration

No: |36 /)< /1S /RGILP Dated: @6 .04.2026 ¥

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Uzma Rashid, Advocate
...... for information and necessary action.

At

Registwﬁ\?dmimstmtion
v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 72 T of 2026/RGILP Dated: B 6 042026

It is hereby notified that vide High Court Order Dated 31.03.2026

Ms. Wasiya Jan
D/O Mohammad Ayoub
R/O Rather Mohalla Kursoo Padshahi Bagh Tehsil South District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-148-2026 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

G
(Syed Mujtaba Hussain)
Registrar Administration

No: | 2619 -6 /Re/LP Dated: 6 & .04.2026 %A/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y & Ms. Wasiya Jan, Advocate

...... for information and necessary action.

t M@ﬂ/ﬁﬂﬁl%
Registrar ' Administration

W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: 7 D0 of 2026/RGILP Dated: © b .04.2026

It is hereby notified that vide High Court Order Dated 31.03.2026

Mr. Zubair Ahmad Chopan
S/O Shabir Ahmad Chopan
R/O Hyhama Batpora Chopan Mohalla Tehsil & District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-149-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
Y|
(Syed Mujtaba Hussain)
Registrar Administration

No: (3627 — 3\ /RGILP Dated: & [ .04.2026 %:f/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y 3 Mr. Zubair Ahmad Chopan, Advocate

...... for information and necessary action.

N;@m/ow
Registl@r dministration

e




